i L :’
CENTRAL ADMINISTRATIVE: TRIBUNAL
GUUAHATL BENCH 33 GUJAHATI - S.
\kaég%E}NAL APPLICATION NO., 22 3 ;;9
MISC PETITIDN NO _(IN Oupe__: )’
REVIEW APPL. NO, ' (IN 0.A. o
CONT. PETITION . _ - (1N 0.A, \ )

géﬁgéhyf é?/g )L7QO¢ZA(G%21/€ APNJbANWS)

VRS,

UOT XoT,

\
'RESPONDENT(S)

/Ltér <

74«%#@%

ADVOCATE FOR APPLICANT.

Mﬁ/{.ﬁ&w@&w
VIR Q—«‘La VA

ADVOCATE(S) FR

- - RESPONDENTS »

cxms

OFFICE NOTE

PR grEsP

- DATE.

-

o

't‘fl'n_si"«!p'"h;;:!l.()ﬁ s

fon'ﬂ g vty 10,
C. Flof i, 83
depnsitc ;*l
POEL: i 5;4 o/
l)ated
M
lb otw f) Z[iz

mfﬁ

1
i
]
1
1
§
!
!
1
!
1
!
t
1
1
t
!
1
{
i
t
1
!
t
i
1
1
1
?
!
i
¢
1
!
1
!
1
?
t
1
!
!
i
1

3.10.94

CORT'S CRDER

Mr S.Talapatra for the applicant’
Mr R, K.uhoudhury for ther-espondenfgf
Prlma facie we are unable to locate any
cause of action at this stage for the
agblicant<apartifrom apprehensidn. The
grievance appears to be that benefit of
the scheme formulated for regularisatior
of casual Artists is likely to be given
go by and applicant is likely to be
deprlved of - bLat benefit of eﬁet schems.
We would therefore, desire to be enlight
oh‘that_asﬁect by the respondents. Henc
notice for admission be issued to the
respondents f:to 4 returnable on 23.11.¢
Mr A.K.Choudhury, learned Addl.C.G.S.C
ndw appéars for the respondentsﬂdesires
that the notice may be directly issued |
the respondents. Notices be accordingly
issued. The learned Advocate for the
applicant states. that the applicant is
contlnu1ng in service. We therefore dir
the respondents that until the applzcat
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is heard for admission on 23.11.1994,

they shall not terminate the casual
employment of the applicant and if th
proéeed to issue any notice of termin
tion that shall not be given effect t
until 23.11.1994. The question of ext
ding the interim relief Purther will
considered on 23.11.,1994 if the appli
cation is eventually admitted.

- In the event of the Bench holding

" a sitting at Agartala on 23.11.,1994 t

matter will be heard at Agartala,
However, if no notification to that
effect is issued in the first week of
November,1994 the learned Advocste of
the applicant shall RA&w‘that the

 application will be heard at Guuahati

ot
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Member

To be placed for hearing at

‘Agartala during the next sitting of the
BenCh . :
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Adjourned to 23.11.94.

)
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Member Vice Chairman

Mr S.Talapatra for the applicant. ™
G.Sarma,Addl.C.G.5.C for the respondent
Mr M.S.Murugesan, Administrative Office

of Respondent No.4 present in person,

Show cause reply taken on racord. Fg¢

the detaileA reasons recorded in 0.A,

185/94 separately today as the facts of
the case are similar save and except tf

the applicant is a Production Rssistant

-and the questioqginvolved are also the

same, the application is summarily reje
ted. However, the observations made in

that order will also be applicable in

case of the applicant.
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